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THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): The Minister 
will move the Bill. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION SHRI KAMA- 
LUDDIN AHMED); Sir, I more: 

That the Bill to amend the Container 
Protection Act, 1986, be taken into 
consideration." 
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The questions were proposed 

THE       VICE-CHAIRMAN        (SHRI 
SHANKAR    DAYAL    SINGH):    The 

Statutory Resolution and the Motion are 
open for  discussion. 
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" 'Consumer' does not include a person 
who obtains goods for resale or for 
commercial purposes." 

MRT relating to unfair trade practices may be 
incorporated into the Consumer Protection 
Act. 



365 Statutory Resolution        [ 31 JULY 1991 ]      of Consumer Protection    366 
Seeking disapproval {Amdt.)   Ordinance,   1991— 

Discussion not Concld. 
 

the Products Liability Act; the Unfair 
Terms of Contract Act; the Consumer 
Products Safety Commission Act; the 
Power of Attorneys Act; the Consumer 

Association    Indemnity Act 

SHRI DINESHBHA1 TRIVEDI (Gujarat): 
I just have a point and that eould be termed as 
point of order.      
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Shri Dineshbhai Trivedi 

would like to know whether the scope of the 
debate is the entire Bill or the document 
which just says: amendment of that Bill. I 
quote: (1) "Amendment of Section 14": (2) 
"Insertion of new section 18A, 29A, 
Validation of certain orders etc." So, are we 
limting our scope to only this or it is open to 
the principal Bill as well? Through you I 
would like to get this clarification. 

THE VICE-CHAIRMAN (SHRI 
SHANKER DAYAL SINGH): You are a very 
wise Member of the House. You know your 
limitations. When your turn comes, you say 
you would like to say. 

SHRI DINESHBHAI TRIVEDI: Sir, I 
did not get the clarification. 

THE VICE-CHAIRMAN       (SHRI 
SHANKAR    DAYAL    SINGH): I have 
already told you at the time of your speech 
you can raise your points and the Minister has 
to explain to you all these things. At that time 
you have got every liberty to say your things. 

Just now I have to make a special 
announcement I have received information 
from the Rajya Sabha Secretariat that Minister 
of Water Resources wants to make a statement 
regarding casualties caused from excessive 
floods in Maharashtra and Orissa. I have 
already allowed him for this, but...  
(Merruptions) 

SHRI     RAM AWADHESH    SINGH: 
What about the statement by the Home 
Minister? 

DR. RATNAKAR    PANDEY: Not    a 
single Maharashtra MP is present here. 

 

He has to only make the statement here. 
For clarifications we have fixed the time 
tomorrow at 6. P.M. 

Now, I will request    the Minister for 
Water Resources to make the •tateemnt. 
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SHRI JAGESH DESAI (Maharashtra): I 
want to suggest that those Members who 
give their names until tomorrow 6 o'clock, 
they all should be allowed to seek 
clarifications. 
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STATEMENT(s)    BY MINISTERY) 

I. Casualties from excessive Floods in 
Wardha River in Maharashtra and in 

Upper Indravathi river in Orissa 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYA CHARAN 
SHUKLA): Sir, According to the reports 
received from the Government of Maha-
rashtra, there were excessive rains in the 
catchment of the Wardha river falling in the 
districts of Betul and Chindwara in Madhya 
Pradesh and also heavy rains in Nagpur and 
Wardha districts of Maharashtra. The rainfall 
in Betul was 400 mm in 24 hours upto the 
morning of 30th July, 1991. The rainfall in the 
Narkheda tehsil of Nagpur district was 350 
mm in the 24 hours. This resulted in excessive 
floods in the Wardha river on the night of 29th 
July, 1991. The flood waters entered the town 
of Moharl situated on the banks of Wardha 
rver near the confluence of ite tributary, 
Kolar. The village protection embankment 
constructed for the village along the banks of 
the Wardha River gave way and flood waters 
rushed into the village by 4.30 early in the 
morning on 30th July, 1991. 

Because of the excessive rains in the region 
the road communication has been distrupted. 
Establishing immediate contacts with the 
villages bas become difficult. The preliminary 
reports received from Mohad and other 4 
effected villages of the Narkheda tehsil of 
District Nagpur (namely. Talalkheda, 
Khairgaon, Bhugaon and Madanal indicate the 
number of missing or dead persons to he 
about 119 in Nagpur district. In addition. in 
Amaravatf District, 2 persons are reported to 
be missing or dead from the 22 villages which 
have been affected by the floods. About 5000 
houses are reported to liave collapsed by the 
impact of the floods!'and about 750 cattle are 
also reported to have  been   washed   away. 

There have been some reports in the press 
that tbe Tank at Nakthau on the 


